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and Class II officers who have offi-
ciated for more than 3 years should
be protected to a legitimate extent.

RecLaMaTIiON oF Lanp BY THE C.T.O.

¥317. Surr B. M. GUPTE: Wil the
Minister for Foop AND AGRICULTURE be
pleased to state whether it i1s a fact
that 35,000 acres of forest land has
been cleared for cultivation by the
Central Tractor Organisation?

Tee - MINISTER ror FOOD anp
AGRICULTURE (Srrr Rarr Aumap
Kipwar): Yes, Sir. The exact
.acreage reclaimed is 36-251.

AMENDMENT OF THI. MINIMUM WAGES ACT

*318. Sumt S. N. MAZUMDAR: Will
the Minisier for LABOUR be pleased to
state:

(a) whether Government have re-
ceived any representation from the
Dock labourers’ organisations in Cal-
«cutta and Bombay regarding the Gov-
ernment’s proposal to amend the Mini-
mum Wages Act, 1948; and

(b} if so. what points have been
raised in those representaiions?

Tre MINISTER ror LABOUR (SHrRT
V. V. Gmri): (a) Yes. Representa-
tions have been received from the Cal-
cutta Port Trust Employees’ Associa-
tion, the Bombay Port Trust General
Workers Union and the Dock Mazdoor
Union, Calcutta.

(b) The main requests of the work-
«rs’ unions are:—

(i) that the Minimum Wages Act
should be implemented im-
mediately and  provisions
thereof should be enforced
with effect from the 15th
March 1951;

(ii) that the proposed amendment
empowering the appropriate
Government to direct that the
Act shall not apply to any
class of employees in a sche-
duled employment where on
an average the wages pay-

able are Rs. 75 or more per
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month or Rs. 3 or more per
day should be withdrawn; and
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that the Minimum Wages Act
should be exitended to cover
all the categories of workers
under the Port Authority (in-
i cluding dock labour) which
' should be covered but have
not been covered so far.

(i)

FLYING CLUB FOR GAUHATI

*319. SurtmaTI PUSHPALATA DAS:
Will the Minister for CoMMUNICA-
TIONS be pleased to state: 4

(a) the steps taken by Government
to set up a Flying Club at Gauhati;
and

(b) the amount of annual subsidy
proposed to be given to that club?

Tuee DEPUTY MINISTER ror COM-
MUNICATIONS (SHR1 RAJ BAHADUR):
(a) and (b). The Assam Government
have been advised to constitute a Club
and get it registered. They have also
been informed that when this is done,
they will be allotted aircraft for train-
ing purposes and allowed free opera-
tional facilities and hangarage ac-
commodation at Gauhati aerodrome
and also granted subsidy on the scale
allowed to other Flying Clubs, pro-
vided the Club enrolls 100 members
and employs necessary instructional
and engineering staff. A statement
showing the scale on which subsidy is
paid at present to Flying Clubs is
blaced on the Table.

Statement showing the scale on which
subsidy is paid to Flying Clubs

A fixed annual subsidy of rupees
thirty thousand payable in four
quarterly instalments on and towards
meeting the standing charges of the
Company. The fixed subsidy is pay-
able quarterly in advance.

Supplementary Flying Bonus.—A
sym of Rs. 5 per hour of instruction-
al flying (dual and solo by members)
flown by the Company in excess of
1,000 hours per year at the  head-
quarters of the Company or at the
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centre of any satellite club establish-
ed by the Company and approved by
the Central Government in this be-
half.

Bonus for Pilots trained.—A bonus
of Rs. 250 for each member who quali-
fies for a Private Pilot’s Licence (‘A’
Licence) and who actually takes out
such licence, and a bonus of Rs. 500
for each member who completes a
course of Pre-entry training for Civil
Aviation Traming Centre, Allahabad,
and who actually takes out an ‘A’
Licence.

Hourly Bonus for Flymng.—An hour-
1y bonus for flying in respect of those
members of the Company who are
Indian nationals of not more than 28
years of age at the following rates,
namely: —

(a) Members undergoing Pre-entry
training for admission to the
CATC, Alahabad, on awrcraft—

Per hour
(i) in 65/100 H. P. class Rs. 20.
(with effect from

12th January 1950)
(ii) in 101/129 H. P. class Rs. 22.

(iii) in 130/185 H. P. class Rs. 25.

(b) Other members mot more than
28 years of age—
(i) On aireraft in 65/100
H. P. class. Rs. 15.
(ii) On aircraft in 101/29
H. P. class. Rs. 18.
(iii) On aircraft in 130/185
H. P. class. Rs. 20.

JORHAT AERODROME

*320. SuriMaTi PUSHPALATA DAS:
Will the Minister for CoMMUNICA-
TIONS be pleased to state:

{(a) whether the aerodrome at Jorhat
has been taken over by the Indian
Air Force;

{(b) if not, whether any date has
been fixed for this transfer; and

{¢) what arrangements will be avail-
able at this aerodrome for the servicing
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of aircrafts belonging to the Indian
Airlines Corporation after it has been
taken over by the Air Force?

Tue DEPUTY MINISTER FOR
COMMUNICATIONS (SHRI Ras
Banabur): (a) Yes. The aerodrome
has been taken over by the Indian
Air Force with effect from the 1st
August 1953.

(b) Does not arise.

{(¢) The Indian Air Force have:

provided the necessary air-traffic con-
trol, tele-communication and refuell-
ing facilities at this aerodrome and
these facilities are being used by civil
aireraft also.

ToURIST INFORMATION OFFICE FOR

SHILLONG

*321. Sarivatt PUSHPALATA
DAS: Wil the Minister for TRANSPORT
be pleased to state whether Govern-
ment propose to set up a tourist in-
formation office at Shillong?

Tue DEPUTY MINISTER ror RAIL-
WAYS anp TRANSPORT (Surt O. V.
Avacesan): Not at present, Sir, but
Government are making certain en-
quiries in the matter.

SUGAR FACTORIES IN  BIHAR.

+*215. Dr. P. C. MITRA: Will the

Minister for Foob AND AGRICULTURE
be pleased to state:

(a) the number and location of sugar
factories in Bihar; and

(b) the quantity of cane and gate-
cane crushed by each of those fac-
tories during the years 1951-52 and
1952-53?

Tue MINISTER ror FOOD AND-
AGRICULTURE (Szrr RArFr AHMAD-
Kmowar): (a) and (b). A statement
showing the required information is
laid on the Table of the House. [See
Appendix V, Annexure No. 77.]

‘tPostponed from 7th September 1953..




